
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 02/09/2026

(2018) 05 PAT CK 0092

In the Patna High Court

Case No : Civil Writ Jurisdiction Case No. 7738 Of 2017

Surya Prakash Singh APPELLANT

Vs

State Of Bihar Through Principal Secretary RESPONDENT

Date of Decision : 07-05-2018

Acts Referred:
Bihar State Universities Act, 1976 — Section 6, 6(2), 6(3), 37, 38, 38(2), 38(3), 39, 
39(1)(ii)

Citation : (2018) 3 PLJR 219

Hon'ble Judges : Chakradhari Sharan Singh, J

Bench : Single Bench

Advocate : Satish Kumar Singh, Umesh Narayan Dubey, Arbind Nath Pandey

Final Decision : Disposed Of

Judgement

Date,Amount

28.08.2009,"Rs. 17,960/-

26.02.2010,"Rs. 9,000/-

07.09.2010,"Rs. 8,960/-

TOTAL,"Rs. 35,920/-

I, accordingly, pass the following orders:-",

(i) The Registrar of the University is directed to refund the entire amount
received from the petitioner against fess etc. for the course, in question, with",

simple interest at the rate of 15 per cent per annum from the date of payment of
fees by the petitioner till refund is made. The payment must be made,

within three months from the date of receipt/production of a copy of this order.,

(ii) In addition, the petitioner deserves to be compensated for his suffering
because of the gross lapse on the part of the University. Though no definite",
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formula for quantification of the amount of compensation can be worked out, in
my view, interest of justice will be subserved if the University is",

directed to pay an amount of Rs. 2,00,000/- by way of compensation. The
Registrar of the University shall ensure payment of the said amount within",

the same period of three months.,

This application is, accordingly, disposed of with aforesaid directions, with a cost
of Rs. 10,000/- to be paid to the petitioner by the Registrar of the",

University within the same period of three months.,
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